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CENTRAL AOmNISTRATIUE TRIBUNAL
PRINCIPAL BENCH

n,ft\ N0.1fTnR/''993

Neu Oslhi this the 7th Novertet. 1996.

HON.BLE SHRI 3USTICE CHETTUR SANKARAN NAIR. CHAIRHLN
HON.BLE SHRI S. p. SISUAS. ^^^R (A)

SS'rhing'as'̂ LSal^abourer in^"nSiaS^Council of Agricultural
Research, Pusa, New Delhi
R/0 135, Chidia Colony, lA ,
Pusa, Neu Delhi. ***

( None for Applicant )

Applicant

-Versus-

Dirsctor General,
Indian Council of Agricultural
Rassarch, Krishi Bhauan,
Neu Delhi.

Indian Aigricultural Research ^ *gggpopdants
Pusa, Neu Delhi.

( By f^s. Iyer* Advocate )

ISI ???ii^ron
follouing »

order

CHETTUR SANKARAN NAiR (3), CHAlRmN —
Applicant, a daily paid labourer under

respondents, seeks regularisation against^ p
post and consequential reliefs. Learned counsel
appearing for reapondanta auboltted that applicant
ulll be granted relief In terma of the ordera
lesued by this Tribunal In Original Application
No,1229/93 and connected cases. It Is further
submitted that applicant ulll be granted uork as
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and when there is work and disengaged when there
is no uork. U is also submitted that respondents
will examine the case of applicant, subject to

decisions which the Director General of Indian
Agricultural Research Institute may take. Ue
racord the submission and dispose of this

application, No costs.

Dated, 7th November, 1996,

( S. P. Bis-uas )
fiember (A)
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( Chettur Sankaran Nair, 3, )
Chairman
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